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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 734 OF 2024

IN THE MATTER .OF:

RWA SECTOR SIGMA 2 ... APPLICANT
VERSUS

UNION OF INDIA&ORS. .. RESPONDENTS

-

RESPONSE ON BEHALF OF U.P. POLLUTION CONTROL BQAI@D
|, Deo Kumar Gupta, S/o. Shri B.P. Gupta, aged about 56 years, "

Regional Officer, U.P. Pollution Control Board, Greater NOIDA, U.P. at
present at New Delhi do hereby solemnly affirm and state as follows:

. That I in the abovenoted capacity am well conversant with the facts of
the present case and have been authorized by the U.P. Pollution
Control Board to file the present affidavit on its behalf. .

. That | have read the abovenoted Original Application and have
understood the same fully.

. That the abovenoted matter came up for hearing on 05.07.2024 when
this Hon’ble Tribunal issued notice to Respondents.

- That in compliance of the said order the present response on behalf of

r.

U.P. Pollution Control Board is being filed.

- That the inspection of the site in question i.e. Sector Sigma 2, Greater
NOIDA has been conducted by the officers of Regional. Office, U P.
Pollution Control Board, Greater NOIDA on 26.07.2024 wherein it has

been found that on some part of green belt encroachment has been

4



116

made and construction has been raised. A copy of inspection report is

‘being enclosed herewith ard marked as Annexure-1.

. That as the area in question falls in the jurisdiction of Greater NOIDA
Industrial Development Authority, hence a letter dated 26.07.2024 has
been sent to the Additional Chief Executive Officer, Greater NOIDA,
Industrial Development Authority for conducting an enquiry and taking
action in accordance with law. True copy of letter dated 26.07.2024 is

being enclosed herewith and marked as Annexure-2.

. That as no reply has been received, hence reminder was sent on
11.09.2024. True copy of the same is being enclosed herewith and

marked as Annexure-3.

. That District Magistrate, Gautam Budh Nagar also sent a letter dated
12.09.2024 to Chief Executive Officer, Greater NOIDA, Industrial
Development Authority for taking necessary action. True copy of letter
dated 12.09.2024 is being enclosed herewith and marked as

Annexure-4.

PARAWISE REPLY:
1-3. That the contents of Paras 1-3 need no reply.

4. That in reply to the contents of Para 4 it is submitted that regular
maintenance of the green belt is the responsibility of Respondent No.
4.

5-7. That the contents of Paras 5 to 7 do not pertain to the replying
Respondent.

8-10. That the contents of Paras 8-10 need no reply.

11. That the contents of Para 11 are matter of record.
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12. That the contents of Para 12 need no comments.
13. That the contents of Para 13 need no comments.

14. That the contents of Para 14 do not pertain to the replying
Respondent.

15. That in reply to the contents of Para 15 it is submitted that replying
Respondent has not received any complaint regarding encroachment

on the green belt.

16-21. That the contents of Paras 16-21 do not pertain to the replying
Respondent.

22-29. That the contents of Paras 22 to 29 pertain to GNIDA and not to
replying Respondent.

30. That the contents of Para 30 needs no comment from the replying

Respondent.

31. That the contents of Para 31 do not pertain to replying Respondent.
32-35. That the contents of Paras 32 to 35 need no comments.

36. That in reply to the contents of Para 36 it is submitted that the area
in question falls within the jurisdiction of Greater NOIDA Industrial
Development Authority and the same has to protect and maintain the

green belt.

37-38. That the contents of Paras 37-38 need no comments from

replying Respondent.

3
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39-40. That the contents of Paras 39-40 do not pertain to replying
Respondent.

41. That the contents of Para 41 pertains to Greater NOIDA Industrial
Development Authority, hence need no comments from replying

Respondent.

42-45. That the contents of Paras 42-45 do not pertain to replying
Respondent.

46-51. That the contents of Paras 46-51 need no comments.

52. That the grounds of challenge are argumentative and will be replied
at the time of hearing.

The above facts are being placed for kind consideration of this Hon’ble

Tribunal.
Koo
l@r]q !%
DEPO A
VERIFICATION:

l, the abovenamed deponent do hereby verify that the contents of
above affidavit are true to my knowledge derived from official record.
No part of the same is false and nothing material has been concealed
therefrom. .

VERIFIED ON THIS THE 18™ DAY OF SEPTEMBER, 2024 AT NEW

DELHI. } :
WML

&1q LM—
— &}D DEPONENT
ATTEST \% ‘ QO\
2ANKAR DAS
VOCATE -
NOTARY PUBLIC
REGD. NO. 916

GOVT. OF INDIA
LAWYERS CHAMBER
SUPREME COURT OF INDIA
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- L. In this original application the applicant has raised the grievance against improper
management and misuse of green belts in Sector Sigma 2, Greater Noida, Gautam Budh Nagar, U.P.
The allegation of the applicant is in respect of the green belt being GB — 9, GB- 10, GB-11 and GB —
13. Submission of counsel for the applicant is that GB — 9, GB- 10 and GB-11 are not properly
maintained and no green cover has been developed therein. So far as GB -13 is concerned, heavy
constructions have been raised. He has further referred to annexure A-20 and submitted that even a
country liquor shop has been setup in the green belt. He has also relied upon the photographs filed
collectively as annexure A-23 and submitted that huge constructions has been raised on the green belt
and in spite of the complaint to the concerned authorities no action has been taken.

2. The O.A. raises substantial issue relating to compliance of the environmental norms and

implementation of the provisions of scheduled enactments,

3. Issue notice to the respondents. The applicant is directed to serve the respondent and file affidavit

of service at least one week before next date of hearing,

4, List on 24.09.2024......” .
wﬁoqo%uﬁaﬁmﬁfﬁﬁﬁw%mﬁam—z, ex Aver § fie

mmmwwmmwwmwmwmmm

SERIT B | TETTT TN H WERer W @ @ eriad) st f) SR st o

SIS F T & B P 59 wratera @ afeRal gR REie 2607 2004

! b T | Frderor sien wWer #

mﬁamﬁvﬁmawvﬁﬁ%ﬁﬁﬁﬁ%ngﬁmzﬁrﬁéﬁmmﬁmwﬁl
ST 00 BY IMTeN TTATS AP 24.09.2024 @7 g 2

. N .
A B S URTRTTIRATR | ,,X\'V\/V"-

ufiferf: frerferRa ot el ey 9fve |
1. Rrenfrerd 7era, aiargeR |
2. & gafaRer ST, g1, GOHOWWHR‘,HWI%

N i
0,

TG d-~Cl0010—12,J39[ @vs, THa] AR, oTaTa |




e 1203 wrefe Prronedune-3
. %m%%«-ﬁv 1. 5o e, wifive sreiew, de-2, Yt S MggTR

e ¢ rogreaternoida@uppch.in, 1 /G- 0120-4259329

Wt ¥, FTEIRS
AR & FrRIUSS DTS
gmﬁa‘rﬁ?ﬁﬁaﬂﬁm
I

RH SWa Rvas w0 afwwor gy TR aTw RAis 05.07 2024
(WW)WWWWW'Wﬁ!WﬁWOW?@HW
ET IR =T Rl 05.07.2024 @7 ajer e 3-

O 1. In this original application the applicant has raised the grievance against improper
management and misuse of green belts in Sector Sigma 2, Greater Noida, Gautam Budh Nagar, U.P.
The allegation of the applicant is in respect of th& green belt being GB - 9, GB- 10, GB-11 and GB -
13. Submission of counsel for the applicant is that GB — 9, GB- 10 and GB-11 are not properly
maintained and no green cover has been developed therein. So far as GB -13 is concerned, heavy
constructions have been raised. He has farther referred to annexure A-20 and submitted that even 3

2. The O.A. raises substantial issue relating to compliance of the environmental norms and
implementation of the provisions of scheduled enactments.

3. Issue notice to the respondents. The applicant is directed to serve the respondent and file affidavit
of service at least one week before next date of hearing.
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[ — |. In this original application the applicant has raised the grievance against improper
management and misuse of green belts in Sector Sigma 2, Greater Noida. Gautam Budh Nagar, U.P. The
allegation of the applicant is in respect of the green belt being GB - 9. GB- 10, GB-11 and GB - 13
Submission of counsel for the applicant is that GB - 9, GB- 10 and GB-11 are not properly maintained and no
green cover has been developed therein. So far as GB -13 is concerned, heavy constructions have been raised.
He has further referred to annexure A-20 and submitted that even a country liquor shop has been setup in the
green belt. He has also relied upon the photographs filed collectively as annexure A-23 and submitted that

huge constructions has been raised on the green belt and in spite of the complaint to the concerned authorities

no action has been taken.
5 The O.A. raises substantial issue relating to compliance of the environmental norms and

implementation of the provisions of scheduled enactments.
3. Issue notice to the respondents. The applicant is directed to serve the respondent and file affidavit

of service at least one week before next date of hearing.
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